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- ACT No. X or 1904.

Short title
and extent.

Definitions.

Pisssp BY'THR‘ GOVERNOR ‘GENERAL OF INDTATN- "CoUNCIL. -

- (Z’ecewed the assemﬁ of the Governor Gmm al on tke 26tk Marc/z :

1504)

An Act to pr0v1de for the constltutlon and
“control of Co- -operative Credit Socicties.

‘ W’HEREAS it is expedient to encourage thrift, sel-

help and co-operation among aorlculturmts arti-
sans and persons of limited means, and for that pur-
pose to.provide for the constitution and control of co-

operative credit societies; It is hereby enacted_ as :

follows ;= ,
Prelzmmary

1. (1) This Act may be called the Co- operatlve
Qredlt Societies Act, 1904; and ,
(2) It extends to the whole of British India.
2. In this Act, unless there is anythmg repugnant-’

. _in the sub]ect or context,— -

(o) by-law > means a rule ma.de by a society in
the exercise of any power conferred by this Act, or
by any rule made under this Act:

(8) “committee ”’ means the governing body of a
society to. whom the management of 1ts affairs is
entrusted :

(e) member” includes a person joining in the

~ application for the registration of a society and a

person admitted to membership after registration in
accordance with the by-laws and any rules made under
this Act:

(d) * officer ” includes .a chalrman, secretary,

: treasurer, member of committee, or other person em-.

poweled undel the rules applymg to any sooiety or the -
a » by laws
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Ty bV-laws thereof to give dlrectlons in. regard to the
o« business of the soclety ¢ o
‘e)*“-Registrar:’ ?means a4 person appomted toi;_;
‘perform the duties. of a Registrar of Co- operatlve
Credit Societies under this Act:and ‘

. (f) « society ’ means a co-operatwe credit soolety
- reglstered under this Act.

O'onstztutwn
3. (1) A society shall consist of ten or more per- Constitution
sons above the age of eighteen years— , - of societies.

(@) residing in the same town or v111age or in the
same group of villages, or, :

, . (D) subject to the sanction of the Registrar, con=
sisting of members of the same tribe, class
or caste

(2) Societies shall be either rural or urban. Ina
rural society not less than four-fifths of the members
shall be agriculturists. In an urban society not less
than four- ﬁfths of the members shall be non-agrlcul-
turists. ‘

(8)-When any question arises as to Whether for

the purposes of this Act a personis an agriculturist

or a non-agriculturist, or whether two or morevillages

shall be considered to form a group, or whether any

_person belongs to a tribe, class or caste, the question

~ shall be declded by the Remstrar, whose decision shall
be final.

4. The members of a soc1ety shall be— © Mombers of

(a) persons joining in the application mentioned s°y°"et3’- :
 in section 6, sub-section (1), and registered

~as a society under sub.section (2) of the
same sechion;

(b) persons qualified in accordance with the re-
quirements of section 3 and admitted by
the society in aceordance with the provi-

sions. of thls Act and with the by laws of .
the society s

Provrded -
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(Registmtion —'Seotions‘ 06.)

Prov1ded that a person 86 admltted shall not exer~

. cise the rights of a member unless or until he has made
‘such payment to the soeiety in respect, of membershlpw :

The Regis- -

trar.

Registration
. and incor-

poration of
societies.

i

= orracquired such-interest—in-the-soc as-ma;
 .prescribed by the rules made und
~ by-laws of t e soclety

' tmgmsh whether the soc1ety is rural or urban, and,

, .Regzstratwn ,
5. The Local Government may - appomt a person"'ia”

to be Registrar of 00-operat1ve Credit Societies for the o

Provmce or any portion of it.

6. (1) Any ten or more persons qualified in acoord~
‘ance with the requirements of section 8 and agreeing
each to make such payment or acquire such interést

as aforesaid, may apply to the Registrar to be registered

asarural or an urban.society, as the case’ may be,

and the persons by whom or on whose behalf such
application is made shall furnish such information in
regard to the proposed somety as the Reglstlar mayv

‘require.

(?) If the Reglstrar is satisfied that the personsi
proposing to form a society are qualified in accord-

 ance with the requ1rements of section 8 and have

complied with the provisions of this Act and with
the rules made thereunder, he may, if he thinks fit,
register the society accordingly, and the society shall
thereupon become and be a body corporate by the
name under which it is registered, with perpetual
succession and a common seal, and with power to hold
property, moveable or 1mmoveable, to enter into

~ contracts, to institute and defend civil suitsand to do -

all things necessary for the purposes of its consti--
tution..

- (3) Every society shall have an "address, 1eg1stered
in accordance with the rules made under this Aet, to

- which all notices and communications may be sent. -

(4) The registered name of a society shall dis-

if-
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(Managemmt -——Sectzons 7-9. )

if the llablllty of the members is hmlted the word

o llmlted ** ghall. be added to such: name.
-(5)-No

under this section,

Management

7. The habﬂlty of each member of a soclety for,

the debts of the society shall be as follows :—
(a) in the case of a rural society, such llablhty

charg ge: shall be--made:- for re@lstratmn;

Liaﬁbili‘ty of
membere. ‘

shall, save with the special sanction of the. |

Local Government, be unlimited ;

(?) in the case of an urban society, such hablhty o

~shall be unlimited or limited as may be

made under this Act, —

provided by . the by-laws or by any rules

8. (1) No dividend or payment on account of
profits shall be paid to a member of a rural society,
~ but all profits made by such a society shall be carned
to a fund (to be called the reserve fund):

Disposal of -
profits.

Provided that, when such-reserve fund has -

- attained such proportlon to the total of the liabilities
of the society, and when the interest on loans to

members has been reduced to such rates, as may be .

determined by the by-laws or rules made under this

~ Act, any further profits of the society, not exceeding

- three-fourths of the total annual profits, may be dis-
tributed to members by way of bonus. '

(2) Not less than one-fourth of the ploﬁts in
each year of an urban society shall be carried to a

tund (to be called the reserve fund) before any -

dividend or payment on account of profits is paid to
- the members or any of them,

9. A Soclety may receive deposits from members
without restrietion, but it may borrow from persons
who are not members only to such extent and under

Restrictions
on borrow-
ing.

such conditions as may be promded by-its bv-th or -

by rules made under thig Act.
10. (1) A
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(Management.—Sections 10-11. Shares and Interests_ .

of Members.— Sections 12—14 )

10. (1) A soclety shall make o loan to any o
Pperson other than a member : -

Provided that, with the con" nt c

() Save with the permission of the Registrar to

" be given by general order in the case of eaoh soolety,:" L
" a rural society shall not lend money on the secuuty; L

of moveable property. ,
(8) The Local Government may, by general or

special order, prohibit or restrict the lending of - |
“money on mortgage of immoveable property or any

kind thereof by any society or class of societies.

11. A socicty may deposit its funds in the Gov- -
ernment Savings Bank or with any banker or person
acting as a banker approved for this purpose by the
Reglstrar

Shares and Interests of Members.

12. Where the liability of the members of a society
is limited by shares, a member shall not hold more
than such portion of the capital of the society, subject
to a maximum of one-fifth, as may be prescrlbed by
any rules made under this Act:

Provided that no member of such a society shall -
hold more shares than represent a nommal value of
one thousand rupees. ~

. 13. (1) Where the liability of the members of a
society is not limited by shares, each member shall,
notwithstanding the amount of his interest in the

_capital, only have one vote as a member in the afEa1rs
of the society.

(2) Where the 11ab111ty of the members of a

society is limited by shares, each member shall have . -

as many votes as may be prescrlbed by the by -laws -
of the society.

14, (1) A member shall not transfer any share -

held




‘society or any part thereof, unless he has held such-
share or.interest. for“one Yyear at leas
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" (Shares and Interests of Members. —~Sections 15-18 )

held by him or his interest in the ocapital of the ofgm;;-e or
mterest.‘

(9) The share or interest of a m

| ‘capltal of a society shall mot be transferred oy =

charged, unless to the society or to a member of the -
society and subject to any conditions as to maximum
holding prescribed by this Act or by the by-laws or
by any rules made under this Act.

-15. Subject to the provisions of sectlon 20 thevSharésor -

share or interest of a member in the. camta,l of a {‘l’;‘\fﬁfﬁ)“"" ‘
society shall not be liable to attachment or sale under aachmens.

~ any decree or order of a Court of Justice in respect

- XIV of1882,

of any debt or liability incurred by such member,
and neither the Official Assignee nor a Receiver ap-
pointed under Chapter XX of the Code of Civil Pro- ‘
cedure shall be entitled to or have any claim on such :
share or interest. :

16. On the death of & member, the soclety may Transfor of
pay to or transfer to the oredit of the person nomi. Riereston
nated in aceordance with the rules made in this behalf, member.
or, if there is no person so nominated, such person as ‘
may appear to the Committee to be entitled to receive
the same as heir or legal representative of the
deceased member, a sum representlng the valus of
such member’s share or interest, as ascertained in
accordance with the rules or by-laWs and all moneys

“due fo him from the society, and the society shall

thereupon - be absolved from all liability in respect of
such share or interest or other moneys as aforesaid.

17 The liability of a past member for the debts Lisbility of
of the society as they existed at the time when he psstmembor.

_ceased to be a member shall continue for a period of

one year from the date of his ceasing to be a member. -

18. The estate of a deceased member shall be yibility of -
liable for a period of one year from the time of his tbe estates
decease for the debts of the society as they existed at g_fe‘},;‘ggf??“d
the time of his decease. o

Pmomt y
LY
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(Priority of Society's claim against a member —Sec-
- tions 19-20. Audit, Inspection and I%gmry —_—
Sectwn 21 ) - ‘

Priority of Society’s claim. agamst a member o

Prior olaim

_of socloty 88  19. Subject to any prior claim of

in réspeet of land-Tevenue or an
agricultural a8 land-revenue.or of a. landlord ir respect of rent:
: g’;‘t’fl‘;"“;;n any money recoverable as rent, a society shall ‘be en-

plements  titled in pr10r1ty to other credltors ‘to enforce its

. andraw . C]dlm—"

material. -
(@) upon the crops or other a,rrrwultural produee :
of a member or past member at. any time
within a year from the date when seed or
manure was: advanced or- money - for the
purchase of ‘seed or manure was lent to
such member or past member, in respect
of the unpald portion of such advance or
loan :

(0) upon any caitle, agricultural or industrial
implements or raw material for manufac-
tures, supphed by the society or purchased
in Whole or in part with money lent by the
society, in respect of the outstanding llab1~
lity on account of such supply or loan.

Chargo and 20. A society shall have a charge upon the shares
;gﬁ;jﬁ;gf or interest in the capital and on the. deposits of a
sharesor  member or past member and upon any dividend,
Interestof  yyonus or profits payable to a member or past member
member, .
in respect of any debt due from such member or past
member to the society, and may set-off any sum
credited or payable to a member or past member in or

_towards payment of any such debt.

. Audit, Inspection and Inqmry , '
Audit, inspec- 21. (1) The Registrar shall audit the accounts of
tion and each society once at least in every year. '

inquiry, -
_ (2) No charge shall be made .in respect of any
- audit made under sub-section (1).

(8) The aundit undel sub-sectmn (1) shall 1nolude
-~ an
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.o (A4udit, Inspection and Inquiry. ——Sectwn 22)

an exammatlon of overdue debts, if any, and a valu-’ '

ation of the assets and liabilities of the soclety

crvmie(4)y The Reglstrar, ‘the =Collector or-any: person
authorized in this behalf by the Registrar or
Collector may at any time 1nspeot the books; accounts,

papers and securities of a society, and every. officer of

the society shall furnish such information in regard
to the transactions and working of the society as the
~person making such inspection shall require.

(5) The Registrar may of his own motion, and

shall on the request of the Collector, or on the ap-

plication of a majority of the Committee or not of less.

than one-third of the members, hold an inquiry into

the constitution, working and financial condition of a

society, and all officers and -members of the society

shall furnish such information in regard to the affairs.

of the society as the Registrar may require.

(6) Where an inquiry is held under sub-section (5),
the Registrar may apportion the costs, or such parg
of the costs as he may think right, between the

society, the members demanding an mqulry andr

the officers or former officers of the society.
(7) Any sum awarded by way of costs under sub.-

section (6) may be recovered, on application to a

Magistrate having. Jurlsdlcmon in the place where
the person from whom the money is claimable resides
for the time being, by the distress and sale of any

moveable property within the limits of the jurisdic-

tion of such Magistrate belonging to such person.

22. A copy of any entry in a book of a society
regularly kept in the course of business, shall, if.
certified in such manner as may be prescribed by
rules made under this Act," be received, in any suit to .
recover a debt due to the spcwty, as primd facie evi-
‘dence of the existence of such entry and shall be
‘admitted as evidence of the matters, transactions and.
‘accounts therein recorded in every case where, and to
the same exient as, the original enfry itself is now by
~ law admissible, but not further or otherwise.

 Dissolution
H 2

Mode of
proof of
-entries in
societies’
books.



Dissolution.

- .. -of an-application made by three-fourths of th
~ bers of a society, is of opinion that a society. ought-t

£

Cancellation
of registra-
tion of

_ society.

100 -~ Qo- operatwe Ored@t Soc'betzes [ACT X
(Dzssolutzon of @ Society. —Seotzons 23- 24) .

Dissolution of a Soozety

- 28. (1) If the Registrar, after ho]dmg an 1n- (s
quiry undersection 21, sub-section (5), or on ré )

be dissolved, he may cancel or may refuse to cancel{
the registration of the society. .

(2) Any member of a soclety may, W1th1n two
months from the date of an order made under sub-

section (1), appeal from such order to the Local -

Government.
(8) Where no appeal is presented within two

-months from the making of an order cancelling the

registration of a society, the order shall take effect on
the expiry of that period. Where an appeal is pre-
sented within two months, the order shall nof take
effect until it is confirmed by the Local Government.

(4) Where an order ‘made under sub-section (I)
cancelling the registration of a society takes effect,
the society shall cease to exist as a corporate body.

24. (1) Where the registration of a society is
cancelled under section: 23 the Registrar may ap-

- point a competent person to be liguidator of the

society.

(2) A liguidator appomted under sub-section (1)'
shall have power to institute and defend suits on.
behalf of the society by his name of- oﬁ’ice, and shall

also have power—

() to sue for and recover any sums of money
due to the society at the date of such
cancellation ; -

() to determine the contribution to be made by
the members’ and past members of the
society respectlvely to the assets of the
society ;

“(¢) to investigate all olaims agamst the society, -
and, subject to the prov1s1ons of this Act,

to
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. (Dissolution of a Society.—Section 24.). '

4 priority arising

'héit*‘perso
‘to be borne; and ST £e

() to give such directions in regard to the collec- " :

- “tion ‘and distribution of the assets of the = .
“society as may appear to him to be neces-
sary for winding up the. affairs of the
gociety, , )

(3) Subject to any rules of procedure made under
this Act, a liquidator appointed under this section
shall, in so far as such powers are necessary for carry-
ing out the purposes of this section, have power to - -

~ summon and enforce the attendance of witnesses and
to compel the production of documents by the same
means and (so far as may be) in the same manner as
" is provided in the case of -a Civil Court under the -

X1V of1882. Code of Civil Procedure. :

(4) -The rules may provide for an appeal to the
Court of the District Judge from any order made by a

liquidator under this section.

(5) Orders made under this section may be
enforced as follows :— ' Lo
(s) when made by a liquidator, by any OCivil
. Court having local jurisdiction in the same

manner as the decree of such Court; .

{b) when made by the Court of the District Judge
“in the ‘matter of any such appeal “as.
aforesaid, in the same manner as & decree
“of such Court made in any suit pending
therein, S

(6) Save in so far as is hereinbefore expressly

" provided, no Civil Court shall have any jurisdiction in
- ‘respeet to any matter connected with the dissolution
of a society under this Act. S

Lxemptions
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(Bzemptions from Taxation.—Section 95.. Debts dus.
- to Government.—Section 6. Rules.—Section 27.)
|  Hwemptions ﬁ'om dewdt_ién;.‘
~ 95. (1) The Governor General in:

Power to

) the income-tax payable in respect of the

~or other payments received by the members

E of the society on account of profits ; K

(&) the stamp-duty with which, under any law

- for the time being in force, instruments’

executed by or on behalf of a society or by

an officer or member and rvelating to the

business of such society, or any class of such
instruments, are respectively chargeable ;

(¢) any fee payable under the law of registration
for the time being in force. , ‘

(@ A notification exempting any society from the

fees referred to in sub-section (1), clause (¢), may

provide for the withdrawal of such exemption.

Debts due to Government.

Recovery of 26. (1) All sums due from a society or from an
sums due Yo pfficer or member or past member of a gociety as such
Government: 4" the Government, including any costs awarded to
the. Government under section 21, sub-section (6),
may be recovered in the same manner as arrears of
land-revenue. ~ RS ~
. () Sums due from a society to Government and
recoverable under sub-section (Z) may be :recovered,
firstly, from the property of the society; secondly, in
the caso of a society of which the liability of the
members is limited, from the members subject to the
limit- of their liability ; and, thirdly, in the case of
other societies, from the members. o

S , Rules. o -
 Rules, - 27. (I) The Loeal Government may, for the
. whole or any part of the Province and for any society

or

profits of the society, or-of the dividends
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or class of societies, make rules to carry out the =

‘purposes of this Act.
(2) In partic

(a) prescrlbe the forms to be pp
for the reglstratlon of a soclety and the
procedure in the matter of such apph-
cationsy

(b) prescribe the conditions to be comphed wréh r
by persons applying for registration and by
persons applying for admission or admitted
as members, and provide for the election
and admission of members from time to
time, and the amount of payment to be
‘made and interests to be acquired before
exercising rights of membership;

() prowde for the withdrawal and -expulsion of
members and for the payments to be made
to members who withdraw or are expelled
and for the liabilities of past members;

(d) provide for the mode in which the value of a
decoased member’s interest shall be ase
certained, and for the nomination of a
person to whom such interest may be paid
or transferred ;

(e) subject to the prowsmns of section 12, pre-
scribe the maximum number of shares or
portion of the capital of a society which
may be held by a member ;

(f) prescribe the payments to be made and the
conditions to be complied with by members
applying for loans, the period for which
loans may be made, and the amount which
may be lent to an individual member ;

(9) prescribe the proportion to the total liabili-
ties to be attained by the reserve fund
and the rate to which interest on loans to
members is to be reduced, bofore profits

may
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may be distributed to the members of a
rural soclety S

(#) regulate the
5d b

I otherw1se. e N :
7 (z) prov1de for general meetmgs of the members S
g and for the procedure at sueh meetings
~ and the powers to be exeroxsed by such:
meetings ; :
(7) provide for the appointment, suspensmn and[
removal of the members of the committee -
- and other officers, and for the procedure at
meetings of the committee, and for the
powers to be exercised and the duties to
- be performed by the committee and other
officers ;

(%) prescribe the matters in respect of whlch a
society may or shall make by-laws and for
the procedure to be followed in making,
altering and abrogating by-laws, and the
sanction to be required to sueh makmg,
alteration or abrogation ;

(?) prescribe the accounts and books to be kept

-~ . by a society and provide for the audit of ‘
‘such accounts and the charges, if any, to be
made for such audit, and for the periodical -
publication of a balanoe-sheet showing the
assets and liabilities of a society ;

() provide for the persons. by whom and the
form in which copies of entnes in books -
of societies may be certified ; : ‘

(n) provide for the formation and maintenance of
a register of members and, where the lia-
- bility of the members is limited by shares,
of a register of shares;

(o) provide for the rate at which interest may be
paid on deposits, forthe formation and
maintenauce of reserve funds, and the
objects to which such funds ma.y be applied,

and
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and for the 1nvestment of any funds
~ under the control of the society ;- -

(p) provwle ‘that any dispute touching the- bsi=— ; t
ness of a society between. members.or past .. .. ...
members of the society or persons claim=
ing through a member or past member or .
between a member or past member or per-
sons 50 claiming and the committee or any
officer shall be referred to the Registrar fox-
decision, or, if he so directs, to arbitration,
and prescrlbe the mode of appointing an
arbitrator or arbitrators and the procedure
to be followed in . proceedings before .the
Registrar or such arbitrator or arbitrators,
and the enforcement of the decisions of -

- the Registrar or the awards of arbitrators;

(9) prescrlbe the conditions to be complied with
by a soclety applying for the financial
assistance of Government; and '

(r) determine in what cases an appeal shall lie
from the orders of the Registrar, and pre-
scribe the procedure to be followed in pre-
. senting and disposing of such appeals.

(3) The power to make rules conferred by this
section is subject to the condition of the rules being
“made after previous publication. '

(4) All rules made under this section’ qhall be
published in the local official Gazette and on such -
publication shall have effect asif enacted in this
Act. '

(6) A copy of the rules relating to a society and
of the by-laws thereof for the time being in force
shall be kept open to inspection at all reasonable

~ times free of charge at the registered address of the

V1 of 1882,

soclety
M@soellaneous

28. The provisions of the Indian Compames Act, Indmn Com-
1882, shall not apply to societies reglstered under panies Act,
’thls Act - 1882, not to

' | - 20. (1) ™
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(Miscellameous.—Section 29.) -~ -+

Speoial power - 20, (1) Notwithstanding -anything contained in-
bo Local Gov= ¢})is Act, ~the Local - Government may, by. speoial
register any Order in each case, and subject to itions

associahAionitmayimpose,permitany aSSOGIatlon of not 1658 )
onder Aok than ten persons above the age of -eighteen years to~
be registered as a rural or an urban society under
this Aect, : Lo ,
(2) A society so registered shall be subject to the -
provisions of this Act to the same extent as any .
other society : - ' o

Provided that the Local Government may at any
time by order exempt such society from any of such
provisions, or may direct that they shall apply to such
society with such modifications as may be specified in

the order.




